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but even then they say that it will not be
less than so mach of it will not be more
than so much. That kind of thing has
‘always been done. But here I fail to find
any statement where Government have said
that the figure will not be more than this or
less than so much, If as Shri Bade him-
self has said, in the Supplementary Domands
for Grants, a sum of Rs, | crore or so has
been given, then it should be possible for
the Ministry to anticipate and give an esti-
mate, though it may not be very exact,

SHRI RAJ BAHADUR : May 1 just
have a word 7 It has been mentioned here
that the income of the DTC is likely to be
of the order of Rs, 9 crorers per annum
and the expenditure of the order of Rs. 1l
crores per anaum on the basis of the present
schedule of fares and operational efficiency.
S0, an amount of Rs, 2 crores has to be
accounted for. You, Sir, are asking me to
indicate a specific amount. 1 have already
indicated that Rs. 9 crores would be the
income und Rs. 11 crores the expenditure,
‘and, therefore, the difference of Rs. 2
crores is there as the estimaie, But if you
ask me to specify it in exact terms, it is not
possible for me to indicate it.

MR. DEPUTY-SPEAKER : The hon,
Minister has given the estimated income and
expenditure of the DTC and the difference
beiween the two, But that is only a state-
ment of what it is, It is necessary to say
in clear words that it is not possible to anti-
cipate the exact amount but it would not be
more than so much or it would not be
Jess than so much, that is the usual way
in which it is done. Here the hon, Minister
bas not said anything of that sort.

~ SHRI RAJ BAHADUR : If I may say
90, there may be some objection to (he
oxtent, as your goodself observed that [
.bave not indicated that it will not - be more
. than & given amount or it ' will mot be less
than that amount but I would submit that
it has been broadly indicated, as I have just
- poiated out, In view of the fact that steps
-had to0 betaken through an ordinance, and
. /this ordinance would. have 1o  be replaced
b’thelﬂ!, 1 would tuhmillhﬂlhll Bl
.midy be taken into umuomiu But. jo
;mwwﬂm mmw
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state here the steps that we have taken.
I have got the full record here with me of
how we have tried to move in the matter,
and we have in fact shown everything to the
Lok Sabha Secretariat, and taken their
advice. 1 think that should satisfy every-
one. But in case you are not satisfied, and
you say that the rule should be observed
in that particular way, then I would submit
that the rule may be suspended for this
purpose,

MR. DEPUTY-SPEAKER : 1 do mot
know about the motion for suspending the
rule.

SHRI RAY BAHADUR : I shall make
that motion immediately if so required.

SHRI JYOTIRMOY BOSU : No, how
can it be done ? It is atrocious,

MR. DEPUTY-SPEAKER : I would not
like to give my ruling so quickly over this
issue, It looks to me rather ticklish. So,
1 would like to go into the matter a little,
deeper, therefore, we shall hold it over
until tomorrow and we may mot discuss it
today.

SHRI RAJ BAHADUR : As you please.
Sir,

14.18 hrs,

RESOLUTION RE : INTERIM
REPORT OF RAILWAY
CONVENTION
COMMITTEE

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): I bes
10 move : )

““That this House approves the
recommendations contained .in the
Interim Report of the Committee
appointed to review the rate of

. dividend which is at present
_-payable by the Railway. Underiaking
. to Genoral Revenves as well as other
ancillary matiers in, conacction. with
.'-ﬂpm Flowaco. visaria 9 .
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Gmﬂ! Fluncc which was pruunmd

to. Parliament on 7th December,

e

Ulike other public undertakings, the
Railways bappen to be under the complete
control of Parliament, Everything connected
with the railways comes before Parliament

.through & budget,

14.19 hrs
[MR. SPEAKER in the Chair]

What contribution the Railways should
make to the general finances is a subject
on which Parliament gives its decision every
five years,

In socislist countries in Europe, public
undertakings contribute to the general
revenues, In fact, the direct and indirect
taxation are the minimum and the contri-
‘bution through public undertakings are
considerable. That is the way socialist
countries manage their financial affairs,
Railways are more or less in that category.
1t may be that in some ycars we have been
able to contribute more and in some less.
But the fact remains that we have been
contributing quite & considerable sum of
money to'general revenues through payment
of dividend. What exactly should be the
quantum, the rate of interest, these are
processed by a Committee of Parliament
appointed for the purpose, Such a

Committee was appointed recently, in -

August 1971, comsisting of 12 members
from Lok Sabha and 6 members from Rajya
SBabha. This is the sixth Convention
- Committeo appoinied. I am happy to state
‘that this Commuttee has done its work more
‘expeditiously than any of its predecessors.
"~ "‘Though the time available wss only about
- ~three months, they have done their work so
-officiently and conscienciously - that they
< have been able 1o present an interim report
i -which really matters for framing our next
‘. budg

" ‘The main question before the Commitiee
was the form snd gquantem of the return

that genoral sevenve should roceive o the

capital invessted in'the Railways during the

passed by this House on  2nd Avgust 1971
and by the Rajya Sabha on 9th August 1971,
The Committce held several meetings and
also visited some mailway establishments.
The interim report presented to .the House
is for their approval. .

The recommendations made broadly
follow the 1965 Convention with some
modifications. ‘The basic structure will be
the same, The dividend payable to general
revenues is 4.5 per cent on Jhe capital as on
the capital as-on 31st March, 1964; in addi-
tion per cent in lieu of passenger fare tax
to the State Governments and contribution
to the Railway Safety fund will also be
payable. On the capital invested after 31
March 1964, the dividend will be 6 per
cent of the capital. The Committee has
recommended that some relief should be
given to railways in respect of certain clements
in the capital at charge which are unremuner-
ative, These include over-capitalisation
amounting to Rs, 119 crores, the capital on
the non-strategic portion of the North East
Frontier Railway amounting to Rs, 132
crores and the capital at charge on unrem-
unerative branch lines amounting to Rs, 42

crores. The Committée has recommended
that for the years 197172 and
1972-73, these amounts should be

exemptied from the payment of dividend.

Another importent recommendation
made by the Committee is that having
regard to the long period of construction

and gestation of railway investment, and the .

time taken by such investment to reach full
earning potential, 2§ per cent of the outlay
in the year on works in progress should be
exempted from payment of dividend for- a
period of three yeam.

The committos has also recommended
that consistent with the commercial practice
of lltllillltinl'l of reserves as  intérnal

resources, the Railways should be given ‘the
benofi ol interest at the current dividend
rate on the reserve fund balances. - This
mﬂhﬁmeMmlc thonnlmhﬂu of
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next year.’
be made to the States in lieu of - passenger
fares tax remains the same, The amount
allotted for passenger amenities will romain
at tbe present level of Rs. 4 crores. The
extent arrangement for calculating the divi-
dend regarding the strategic lines,—Kiriburu-
Bimlagarh, Sambalpur-Titilagarh and Kathua
Jammu,~will continue on the same basis.
The ‘Committes has further recommended
that appropriation to thedepreciation reserve
fund from the railway revenues for 1971-
T2 and 1972-73 should be at Rs, 105 crores
and Rs. 110 crores respectively or as close
there to as possible, taking account of the
financial position,

The Committee has also approved of the
suggestion of the Railways taking temporary
loan from the general revenues in  order to
meet the dividend liability. Similiuly, the
have recommznded that the present practice
of temporary borrowing from the general
revenue when the balunce in'the development
fund is inidequarele to meet this obligation
should be continued.

In the end, I would like to pay my
compliments to the Chairman and members
of the Commirttee who, as [ said, have done
an excellent and expeditious work,

MR. SPEAKER : Motion moved :
“That this House approves the recomm-
endations contained in the Interim
Report of the Committes appointed to
review the rate of dividend which is
at present payable by the Railway
Undertaking to General Revenues as
well as other ancillary matters in conne-
ction with the Railway Finance vis-g-vis
. the General Finence which was presented
- to Parliament on Tth December, 1971.”

SHRI1 JAGADISH BHATTACHARYYA
(lelll Mr. Speaker, Sir, in this interim
‘Teport of the Committee, it has been
momudod that an enhanced rate of
“dividend be paid by tho railway updertak-
-ing to the general revenues. The Minisier

"‘has just sow sald that this is a_practice to

‘ba followed ia sochalist cotntries. I would
" Ik to Temind him that we are nit yet liv-

ing. hnmi-thtmmnrundu socialism,
' . yast. Do)

Tha provision' for payment to

" ‘Buot Ithink before that we should
think of the performance of the Railway
Administration which has not been comme-

.ndable duriog the last five or six years. We

have been witnessing a deficit and this
deficit is Increasing year after year. Even
the hon. Minister will admit this but the
mere admission of guilt does not absolve
one of it.

It may be argued and we have often
heard it in this House that it is nothing but
transfer of money from one pocket to ano-
ther. But the truth is that in such cases the
intersst of the people who actually pay
the revenues is often adversely affected,
The system of borrowing rmoney from the
genecral revenues to meet the shortfall in
the payment of dividends should also be
discontinued. Apparently this proposal
seoms to bo a harmless one, but on closer
scrutiny it will be clear that by so doing
the railway Minister is paviog the way to
increased taxation on the people. In the
next budget the Railway Minister will come
to the House with increased fares and frei-
ghts and that will have to be borne by the
people. The question that troubles us is ‘why
could not the Railways have bigger earnings
and more savings ? It is because of conti-
nuous mismanagement, corruption and
inefficiency that is prevailing there,

‘What bas been done to do awsy with
over-capitalisation ? Numerous _instanocas
of over-capitalisation and how it should be
avoided had been cited in this House,
particularly by Members on this side times
without number, Everybody knows that
this is sucking the wery lifo blood of the
people, I think the Railway Minister has -
not taken them seriously into consideration
and nothing tangibe has yet been dote,
The Railway Ministty ought to have -
been able to stop corruption that h pmm-
lent there,

Railways sustain  losses every  vear
begause of thefts of not only rallway prope.
xly but also of . aoodi _during transit, ‘The :
claims pa.idbytlu 'Rlilwm are ‘mounting

'year ofter year. 10196970 'the Raflways =

paid Re. 11, 24 crores as claims which was - -
Rs. 10§ mmbimw thag ths previous
are afrald of mﬂmmﬁﬁ by
s!’im ar __dm doting -
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~ MR, SPEAKER: This is not a geceral
debate on Railways.

SHRI JAGADISH BHATTACHARYYA:

PFor booking goods and for getting wagons

they experience great difficulty in the form

~ of delay and harassment. All sorts of
malpractices are there,

What has been done to stop the wastage
of railway property ? Any day onme can
find things belonging to the Railways lying
by the roadside. All kinds of materials are
dumped here and there and are allowed to
be wasted. It seems that they are nobody’s
property. That is why the Railways are
sustaining great losses, I think they must
put their own house in order; they have
many things to do. for employees,
Ithas to do something for the casual
workers who number several thousands.
Extensions of lines are not up to the mark.
I may particularly mention here the case
of Martin Burn Light Railway in West
Bengal, The taking over of this line will
miean only the expenditure of Rs. 30 lakhs,
but it would have benefitted 35,000 trave-
liers daily, and would have saved 2,000
workers from starvation, but nothing has
been done, There was an assurance given
by the former Railway Minister to take
over this line, but nothing has been done,
I think the present Railway Minister should
honour the assurance given by his prede-
cessor. Before he pays the dividend, he
ought to do all these things, and take all
these things into consideration.

SHRI P, VENKATASUBBAIAH (Nan-
dyal) : The hon. Minister has presented
this report to the House with regard to
the rate of dividend payable to the general
revenues, The Committes have gone into
this matter and have pointed the salient
K factors which account for the Josses incurred

- . by the rallways.

. 'The first point which they have made
hwithrulrd‘olhehll of freight to 50
pmtof the target, and they say that
thers is compeiition from road trassport in
the movement. of freight. "Another point
which they bave made out is with regard to
" the smount Spant pu - taremunetative ralls

' _uunum mnmmm pﬂﬂw
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ages and thefts and gone:on to say that the
Board is engaged in looking in to these
matters. i :

Since assuming his present office, the
Railway Minister has been trying his best
to give a new look to the eatire railway ad-
ministration, While supporting him fully
in his effots, we have to bring to his notioe
one Act that the revenues of the railways
have been dwindling from year to year.
When passanger traffic has  increased
enormously in the country and goods traffic
has also gone up to a large extent, what is
the reason for the railways suffering from
all these maladies enumerated in this re-
port 7 There is a lot of pilferage which is
going on which, if plugged, will enable the
railways to save Rs, 15 to Rs. 20 crores
every year. We see the sad speciacle of coal
being stolen in broad daylight without any-
body checking it, Ticketless travel and
other things are negligible compared to the
large-scale thefts of railway materials they
are going on, So, I want to ask the hon,
Minister what steps he is going to take to
soe that these pilferages and thefts are
avoided so that the railways may not be
deprived of their just revenues,

Another imporiant point is the competi-
tion that is going on between railways and
road transport. Road transport is gaining
more popularity because of their eofficient
deliveries without pilferage and theft, Private
companies are spreading lorry services te the
nooks aad corners of the country, If the -
Minister looks into these matters, I think
railway revenuves could bs augmented without
inflicting increases in passenger fare and
freight and he would be able to give more
dividends to general revenues.

Regarding unremuonerative lines, instead
of looking upon them 2s a sort of liability
rather than as an asset, the Minister musy
s00 that they are made remuperative by
devising ways and means of attracting more
passeoger and goods traffic. If these lines
are sbolished, it _will be a hmuhip unzhe.

~ passongers.

w aom.mr :
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hﬂnkur fot doing & very good ud efficient
‘work in the depariment. After assuming
charge of rmilways, he has ecffeted many
desirablechanges in the administration. He
bas made trains run to time all over the
country.. Ho has been in charge for only
¢ight months now and he could not effect
much more economy, The investment on
railways is Rs, 3482 crores made long ago
and the returns we get are not mors than
4} percent, Butin several other industries,
the dividends declared weat up to 25 per
‘cont and the Finance Minister has receatly
cut down the dividend rate to not more than
18 perceat. Here in the railways, the return
should ‘be at least 6 percent, which comes to
Rs. 200 crores per year, As a matter of
fact, the Minister is having a bad legacy,
For the last four or five years, the railways
have been incurring a deficit. The deficit
was Rs, 18 crores and odd in 1966-67, Rs,
31 crores in 1967-68, Ras, 7 crores in 1968-69
and Rs. 93 crores in 1969-70; 20 years
ag0, the expenditure on staff was only 60
percent of the working expenses of the
railways, Now it has gone up to 171 per-
cent, By no means can this be justified, 1
request the Minister to seo that the expendi-
ture on staff is reduced. He should plug
the loopholes so that the railways may earn
a decont amount and contribute not less
than Rs. 200 crores per year to the general
exchequer,

SHRI K. 8. CHAVDA (Patan) : Sir, if
ticketless travel is reduced to 350 percent
than the railway administration may earn to
the extent of Rs, 20 crores,
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SHRI K. HANUMANTHAIYA : My,
Speaker, Sir, this Motion relates only to the
financial aspect of our administraiion. Seve-
ral Members have gone beyend the scopa of -
discussion and made suggestions. Courtesy
requires that 1 should briefly reply to some
of the points made. )

It is ture that Railway finances are suffer-
ing to some extent because of corrupiion,
inefliciency......(nterruption). It is pot &
general statement that I am making. We are
paying damages for thefts and other things of
goods in transit to the tune of about Rs. 9
corres. But the Railways Protection Force
is costing us about Rs. 13 crores. My _ co-
mmonsense has never been able to accli-
matise itself to this kind of a system. Even '
if I disband the R.P.F., I will still be saving

about Rs. 2 crores, But we cannot do . that, .

As the hon. Members are aware; the question -

of unemployment, mercy, pity and other -
considerations arise, T am Jooking into'the -
matter, It is a very serious matter, :

.\N HON MEMBER
disband it, .

SHRI K. HANUMANTHAIYA : That -
is why I am 'saying ‘that! sm tryig to '
improve it.

Kindly do not

Ihave takep a step. further,
Hereafter, the recruitment will ‘hive  to" b
nsado out of 1he de-mobilised personal of tho
- .army 50 that st Jeast they ‘will be sbls 1o
)Wﬁm fem wo Ay thowa baike -
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- The bnn Honht. ﬂhzrl Ram Am,r
lmtr{ has made ‘s suggestion and I have
-'E._ldilﬂ!.in’iiwiﬂl some -of - my labour
- friends. 4 wint their cooperation. As men
knowing Lhe things as they ars happening, if
the leaders of trade union movement make

up their mind to stop this corruption whenever

it<ds, I know, if it cannot succeed 100 per
cent, it will succeed at least upto 75 per
cent. That is my fecling, I am going to
have a talk with them on the subject, In
fact, one of the labour leaders has already
bogun 10 discuss this problem with one of
my Directors concerned, We are goiog to
evolve a policy.

Progressively, I want the elemination
of this R.P.P. The railway property has to
be guarded by railway servants themseives,
1 examined the possibility of linking per-
sonal responsibility of the railway emplo-
yees to the Josses sustained, There are some
legal difficulties, 1 am told. 1 do not know
whether 1 will be in a position to get that
legislation passed in this House because it
has great repercussions. If and when the
Government and the Parliament approve of
such a course, you can rest assured that there
will be no more damages and thefts in the
Railways. But, this is such a serious step,
I Bave to obtain tho voluntary consent of
the labour in particular and of the House in
in geaeral, This is an idea I am placing be-
fore you, not for immediate implementation,

Ticketless travel--- That is there. My hoa
. friend said that it is costing us more then
R4, 20 crores. Some others said it is Rs. 20
crores, Some hon. Member said it is Ra,
25 crores. There is no precise estimate. The
- States that are bemefiting most out of this
. ticketless travel are. Bihar and part of UP.
*'J.am making an appeal to the State Gonm-
marlhantwom

" PROF, MADHU DANDAVATE (Raja
pur).: Are you referring to election tickets 7
: "snm INDRAJIT GUPTA (Alipore) 1
miuhonwhl nmﬂen of the

md-'-

Comm. (Res)

mm!e umtumpﬂm ‘foketless: tnn.!. .
I wrote to the Chief Minister of Haryaos

and we met at & - joint conference and we
constitute & committee of State .| Govern~
ment officiais and the Railway administra=
tion. That committce has been working for
the last 1/2 months and every day 200to
300 people who are travelling without a
valid ticket are being cought, Never befare
has ruch an effeciive campaign been iniﬂmod.
and implemented in this falhlcm ]

I want to bring it to the notice of the -
House the great good work the Chief ‘Minig.’
ter and the Government of Haryana ate’
doing in the matter of ticketleas travel. They
have promised that at the end of two months
they will bo ablc to show results and I &m” .
getting daily reports. Daily 200 to 300 peo-
ple are being caught and some  thousands .
of rupees are being recovered. Indirectly the.
sale of tickets at the counters in the railway.
stations is going up because of this . drive.

If every Stale Government follows thiy
procedure, 1 am sure ticketless travel wiil
become so rare that it will not deserve the
attention of this House, I am bringing out
a pamphlet detailing the performance of the
Haryana Gavernment and 1  will make it
available to the hon Members and the House
1 am much deholden to the Chief Mini-
ster and the Goverment of Haryana for
helping us in this direction, :

The Railway finances, if we look at
them from every aspect, are not really in the
red. Many people are under the misiaken
impression that the third-class paissoger

traffic is & highly paying proposition. ‘But .

the statistics show that even . the third-
class pussenger fare is subtidised by ‘goods

‘traffic to the tune of about Rs. 350 crares’

and odd, The real in come is exrned by good
traffic and that too not by coal or foodgraing |
bit by other commodities. Therefore, a° =
small sector of gooda ' traffic hmblldluu-'

_the other goodr iraflic as well as the

ger traffic. That b:hm

.'l‘hmfm.lﬁwmt wundor
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- into every wsspect of our finances aad 1
- wejcoms it. Let them make a thorough
_ prove, Often [ have heard and during the
. General Budget, my hon friend, Sbri V. K.
- R, V, Rao, made & suggestion for a
_Oumnltm

w, Here is the Committee consisting of
Members of Both the Houses —the Railway
Convention Committee—which has got the
opporiunity and which has the power to look
into the financial problems, and 1 hope
they will be able to do this, and help us
with their recommendations in order to
" remove this red light and put the green
one.

15 brs.
SHRI K. 8. CHAVDA : The passengers
are travelling not only in third class or

sacond class, They are travelling on roof
class, that is, on the roof of the trains, and
&iso on buffer class, that is on the buffer of
the trains. 1f overcrowding is reduced then
ticketiess travelling will be reduced.

SHRI K. HANUMANTHAIYA: Travel.
ling on roof is not throughout India; I
don’t seo, for instance id South India or
Maharastra. It is coofined to a particular
Q_ﬂl.

- SHRIK.S. CHAVDA : They are travel
ling on proof, of trains running between

Ahmedabad and Delhi.

SHRI K. HANUMANTAIYA- : I don't
want to eater into any argument, We are
making all efforts to reduce ticketless travel,
- Tdon't koow whether I will succeed or not,
But unless the people of Bihar and Eastern

WP cooperate I will not be able to do

Wlihlhnwrdtlreqm that the .

kindly approve the resolution
moved

‘MR, SPEARER "l'luqnmionh'-...

-!?f.- '-_""Pkut hik House approves lho rwon- :
R 5 contained in - the Imierim.

" Report: ofmcouumw-uh, '

_ e e o

Underteking to General Revenues 48
well as other ancillary .. matiers . in.

connection with the Railway Fiossce

vis-a-vis the Geners! Finance which
was presented to Parliament on 7th
December, 1971."

The motion was adopted. -

———

15. 92 brs

COMPANIES (SURCHARGE ON
INCOME-TAX) BILL

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): Sir, I beg
to move : '

5
*“That the Bill to provide for the levy
of a surcharge on income-lax payable
in advaoce by compunies during
the financial year 1971-72 under the
Income-1ax Act, 1961, be taken into
consideration,”

Sir, 1 am bringing forward this Bill in
fulfilment of the announcement that 1 made
the other day regarding raising of addilional
resources to meet the present financisl
problems as a result of Pakistani aggression,
The other levies which were announced were
brought into effect by promulgating certain
notifications under the powers which were
already there under the Finance Act, 1971,

But, 8o far as the (ax on companies was
concerned, it was necessary to amead the:
law and the present Bill representy ‘that
amendment. 1 don't think this needs wery
elaborate explanation, It really speaking,
proposes lo add 2-1/2 per cent of surcharge
to the basic income-tax that is already there -
on different companies and the enabling
provision is made that the payment, which -
is an additional payment, as a result of this -
levy, will have. 10 .be . paid before the 15th
March, 1972, Normally the = method of -
assessment . of . udvance tax - is this. This

year’s piymsnt ‘i adjusted against the tax .
du on... uﬂml for . the next. m




